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O.A. 990/94

17,94 Hon, Mr, Justice B.C, Saksena, V.C
After having heard the learned counsel

flenlieh
for the applicant at some len th and his %

dfm L3

be ing n-w;ﬁd to vardus decision xdxzumbsnx
scircumscribing the power of the Tpibunal to inter-

fere in matters of transfer, the learned counsel
for
/Ehe applicant statecthat he does not propose to

press the application., The O,A. is accordingly
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dismissed as not pressed.




